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NOTIFICATIONS UNDER THE INDUSTRIAL 
DISPUTES ACT,     1947 

THE DEPUTY MINISTER IN THE 
MINISTRY OP LABOUR, EMPLOYMENT 
AND REHABILITATION (SHRI S. C 
JAMIR): Sir, I beg to lay on the Table— 

(i) a copy of the West Bengal 
Government Notification No. 1300-
IR/IR/IA-KA) 64 Pt., dated the 2nd March, 
1968 under sub-section (3) of section 40 of 
the Industrial Disputes Act, 1947, together 
with a statement showing the reasons for 
the delay in laying it on the Table. {Placed 
in Library. See No. LT-1242|68.] 

(ii) a copy of the West Bengal 
Government Notification No. 3089-
IR/IR/IR-4 65 dated the 7th July, 1967, 
under sub-section (4) of section 38 of the 
Industrial Disputes Act, 1947, together 
with a statement showing the reasons for 
the delay in laying it on the Table; and. 
[Placed in Library. See No. LT-1244|68.] 

(iii) a copy of the Ministry of Labour 
Employment and Rehabilitation 
(Department of Labour and Employment) 
Notification S.O. No. 1471, dated the 10th 
April, 1968, together with the Hindi version 
thereof, under sub-section (3) of section 40 
of the Industrial Disputes Act,  1947. 

[Placed in Library. See for (i) to (iii).     
See No.  LT-1243|68.] 

GOVERNMENT OF WEST BENGAL (FINANCE 
DEPARTMENT)   NOTIFICATIONS 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VTDYA CHARAN SHUKLA): Sir, I beg to 
lay on the Table, under clause (5) of article 
320 of the Constitution, a copy each of the 
following Notifications, issued by the 
Government of West Bengal (Finance De-
partment), together with Explanatory Notes 
thereon:— 

(i) Notification No. 114-F, dated the 
12th January, 1967. 

(ii) Notification No. 314-F, dated the 
6th September, 1967. 

(iii) Notification No. 3654-F, dated the 
23 rd October, 1967. 

(iv) Notification No. 3655-F, dated the 
23rd October, 1967. 

(v) Notification No. 4300-F, dated the 
19th December, 1967. 
[Placed in  Library.   See   No.   LT-
1283168.] 

STATEMENT BY DEPUTY RPIME 
MINISTER RE. GOVERNMENT DECI-

SIONS ON CERTAIN RECOMMEN-
DATIONS OF THE ADMINISTRATIVE 

REFORMS COMMISSION 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF PARLIAMENTARY 
AFFAIRS AND COMMUNICATIONS 
(SHRI I. K. GUJ-RAL): Sir, on behalf of the 
Deputy Prime Minister, I beg to lay on the 
Table a statement of decisions of Government 
on certain recommendations of the 
Administrative Reforms Commission in their 
Report on 'Public Sector Undertakings, 
[Placed in Library.    See No. LT-1268|68.] 

-----  
RE JUDGEMENT     OF THE PUNJAB 

HIGH COURT ON THE ISSUE OF      
GOVERNOR'S      ORDINANCE ABOUT      

PUNJAB      ASSEMBLY'S BUDGET 
SESSION 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, I want to draw your attention to the 
Punjab High Court's judgment on the 
Ordinance. You know that the Punjab 
Governor issued an Ordinance in order to rush 
through the Budget and conduct the Assembly 
session disregarding the Speaker and his 
power and enabling the Deputy Speaker to do 
something and so on. The Ordinance became 
the subject-matter of great constitutional 
controversy. We in this House said that the O-
dinanoe was invalid. The Punjab High Court, 
our latest information is, has held that to be 
ultra vires of the Constitution. 



 

[Shri Bhupesh Gupta] 
Now, the position is this that if the 

Ordinance is ultra vires the Constitution, the 
Assembly session was also ultra vires the 
Constitution and the Budget that had been 
passed there, of course, would have no iocus 
standi at all and the appropriations that had 
txsen made under that Budget were alt. illegal 
appropriations, not sanctioned by the 
Constitution. Therefore, the whole series of 
actions are ultra vires the Constitution and il 
legal. The Home Ministry defended here the 
action of the Governor in issuing this 
Ordinance. They said that the Ordinance was 
within the Constitution and valid and 
everything that was done was valid. First of 
all, Mr. Chavan should tender his resignation 
for having made such a statement. Secondly, I 
demand this. Well, we do not know, they may 
take it to the Supreme Court. But the High 
Court Judgment has been given; the matter is 
thrashed out now. We do not know what the 
Supreme Court will do, whether it will give a 
stay order or not. Our information is that the 
case is so strong on our side that the Supreme 
Court even may not give a stay o "der. But 
that is beside the point. So far as the law of the 
land is concerned, according to the Punjab 
High Court, everything that happened from 
the issuance of the Ordinance subsequently are 
all illegal and ultra vires the Constitution. 
Now, it is a ve'-y serious matter. I do not 
know how the Government is going to handle 
this matter. But the immediate thing that 
should be done is to dismiss the Gill Ministry 
and have Presidents Proclamation there. Pun-
jab should be brought straightway under the 
President's Tile. The actions and activities of 
the Punjab Government on the basis of the ap-
propriations made through an illegal B'ldfTet, 
all are ultra vires and illegal. Wo ha v.? in 
Punjab a Government functioning on an utte-
ly unconstitutional and illegal hasis, a 
Government which has usurped the 
Constitution ancor'line tA the judgment of the 
Pun-"ab High Court. 

Therefore I demand that the imm«-diate 
remedy is to issue a President'* Proclamation 
and take Punjab under the Presidential rule. 
Then, I think Mr. Chavan owes an explanation 
to this House in this matter. When we argue 
such things, our words are not listened to. 
Well, Government even did not say that they 
would consider this matter; Mr. Chavan even 
did not say that he would leave the matter to 
the High Court or the other court. He even did 
not suggest that under article 143 of the 
Constitution he would seek the opinion of the 
Supreme Court. He said that whatever the 
Governor had done was right and what we 
were saying was wrong. Now the Punjab High 
Court has given the verdict in our favour. I do 
not wish to say very much. But the implica-
tions of this are very g'ave .   .   . 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF PARLIAMENTARY 
AFFAIRS AND COMMUNICATIONS 
(SHRI I. K. GUJ-RAL): On a point of order, 
Sir. What is the basis of his information. I can 
understand the hon'ble Member pointing out a 
thing which has come to his notice. But the 
Government does not take any notice of all 
that he has pointed out. Of course, w« can 
come to the House later on with a considered 
statement that we wish to make, The hon'ble 
Member is making a long speech. 

SHRI BHUPESH GUPTA: This is 
arrogance. When we are speaking we are cast 
aside. I do not wish to make any speech. I 
agree with you, Sir. The matter is far too 
se'ious. A great Constitutional crisis has 
arisen. They have created a crisis. But Mr. 
Chavan should not get away with it. He is the 
Minister responsible to Parliament and, 
therefore, having said all this he should 
gracefully bow out of office and there should 
be President's rule in the Punjab .   .   . 

MR. CHAIRMAN: We cannot have a 
dobate. It is not on the agenda. I shall 
certainly inform the Home Minister and ask 
him to make a statement 
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on this matter. That is all that I can say. I 
cannot allow a debate to go on in this 
manner. We have got certain conventions 
and traditions. A sudden thing has come 
up and the hon'ble Member has 
mentioned it. I shall communicate it to 
the Home Minister and the Home 
Minister will certainly take note of it and 
will make a statement. He is bound to 
come and make a statement. 

 

 
MR. CHAIRMAN: I have not done 

any injustice to any one. He announced 
and certainly you have also given notice. 

SHRI RAJNARAIN: Mine was p ior. 
MR. CHAIRMAN: I did not know 

about it. 
SHRI RAJNARAIN: Your Secretariat 

knows it. 
MR. CHAIRMAN: If it had been prior 

I would have asked you to sP^k So there 
is no question of injustice. 

SHRI RAJNARAIN: You ask your 
Secretary. 

SHRI BHUPESH GUPTA: If Raj-
narainji agrees, everything that I have 
said should be reported in his name. 

 
MR. CHAIRMAN: Now please sit 

down. I shall just say a few words. 
(Interruption by Shri Rajnarain.) I shall 
allow you to speak but sit down. Mr. 
Rajnaain, on a matter like this where I 
never knew that you a^e the first on the 
list I allowed him to speak. If I had 
known it, I would have asked you first. 
But do not attribute any motives to me. 
Since Mr. Bhupesh Gupta raised the 
point, 
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[Mr. Chairman] I thought it was 
enough because     I always give 
weightage to this side to do so.   If you 
want to say something you can do so 
now. 

SHRI BHUPESH GUPTA: He never 
gave an indication that he wanted to 
speak fist. I shall say that even if he 
wanted to speak first I would have given 
way as generosity, but I did not know. 

 
(.Interruptions) SHRI 

BHUPESH GUPTA: Let it be like that. 
There is some procedure and I say you 
follow the procedure. You should call the 
Leaders of the groups accordin gto the 
party strength. 

MR. CHAIRMAN: There is no ques-
tion .  .  . 

SHRI BHUPESH GUPTA: On a point 
of order. I know that Mr. Raj-narain is 
doing it. I am not quarreling with him. 
But how are you to be guided. Therefore, 
in this matter we have to follow the 
procedure. When an issue of this kind 
comes up and four or five people want to 
speak, you should, Sir, call the Swatantra 
Party first if they want to speak, then the 
Jana Sangh, then the Samyukta Socialist 
Party and then others according to their 
group strength. I have no objection. 

SHRI LOKANATH MISRA 
(OrissaV.   SIT.  there  is  always  con-
fusion in the House. 
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SHRI BHUPESH GUPTA: Sir, I am 

grateful to you for having given him 
time) more particularly because he has 
put the case ably well. 

MR. CHAIRMAN: Sufficient notice 
has been given to the Government and to 
everybody in the world about the 
judgment of the High Court and now the 
Home Minister will certainly come to 
this House and explain the matter. 

SHRI BHUPESH GUPTA: No, Sir.... 
(Interruption). 

 
MR. CHAIRMAN: You leave that to 

me. 

SHRI BHUPESH GUPTA: What 
about the other thing? You did not say 
anything. 

MR. CHAIRMAN: You can meet me 
in the chamber. I shall tell you what I 
have done. (Interruption) I am certain the 
Home Minister will have his say. 

SHRI BHUPESH GUPTA: Sir, you 
say something. 
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MR. CHAIRMAN: No, no, Mr. Raj-

narain, this is not on the agenda. I 
refused permission and there the matter 
ends.   I shall not allow it. 

 
MR. CHAIRMAN: There is no 

question of any dictatorial power. I have 
given you sufficient opportunity and I 
have stated my view and I have given my 
rulling. Nothing 'more can be done as far 
as this is concerned. I cannot allow you. 
There is no dictatorship at all. I am most 
democratic. I would protest if anybody 
says that I am  a  dictator here.   I  am 
not. 

 
MR. CHAIRMAN:    No, no, nothing 

more.   I shall not allow. 
 

 
MR. CHAIRMAN: That matter is 

disposed of. I am sorry I cannot allow it. 

 
MR.  CHAIRMAN:    I  am  sorry,   I 

cannot allow it. 

 
MR. CHAIRMAN: No, no, I am sorry; 

I cannot allow it. I have given you 
sufficient accommodation in this matter 
to explain your point. Nothing more shall 
be discussed till that thing is deciderl    
Then we shall see. 

 
MR. CHAIRMAN: You should not be 

the person to say that I am a dictator and 
I have not accommodated you, I have 
accommodated you. I have 
accommodated you enough and more. No 
other Member gets that much privilege as 
you are getting. No more on this. 

Motion regarding appointment of . . . 
SHRI ARJUN ARORA: On a point of 

order. 
SHRI G. MURAHARI (Uttar Pradesh) 

: On a point of order. (Interruptions) . I 
have been standing over since... 
(Interruptions) I have a point of order.   
You have to listen to u_ 

MR. CHAIRMAN: All right, Mr. 
Arora, after him you can state your point 
of order. 
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think, in the heat of excitement used certain 
unparliamentary expressions and cast 
aspersions against the Chair. He accused the 
Chairman of being dictatorial and he said 
"75r-T?T^^|f etc. I request Mr. Rajnarain as 
a person familiar with parliamentary 
practices %%%>% TKVTtr to withdraw those 
expressions. If he does not, I will request 
you to please order the expunction of those 
remarks. 

SHRI BHUPESH GUPTA: I do not 
understand Hindi very well, but he did not 
say that you are a dictator..-. (Interruptions) 

MR. CHAIRMAN: I am sure Mr. 
Rajnarain will withdraw them. 

SHRI BHUPESH GUPTA: You are not a 
dictator. Nobody would say that.   Mr. 
Rajnarain did not say .   .  .• 

SHRI SRIMAN PRAFULLA GOSWAMI 
(Assam): On a point of order, Sir. My point 
of order is, Mr. Rajnarain is present here and 
he is the person to explain what he  said. 
1 P.M. 

MR. CHAIRMAN: I have refused the 
Calling Attention Notice. I do not know 
why you have not received it.   There must 
be some mistake. 

SHRI G. MURAHARI: We protest 
against this attitude of the Government, not 
only against the attitude of the Government 
but also against that of the Chair, on a 
matter like this which affects the integrity 
of the nation. 

SHRI ARJUN ARORA: Sir, on a point  
of  order.   Mr.    Rajnarain,      I 

MR. CHAIRMAN: That has been 
refused. If you did not receive it, I am 
sorry.   It has been refused. 

SHRI G. MURAHARI: How, I would 
like to konw. 

MR. CHAIRMAN: I have refused it; 
that is all. If you have not received it, I 
am sorry. 
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SHRI LOKANATH MISRA: Sir, this 

will continue for another hour; it will not 
end so soon. It is now one o'clock. 

 

MR. CHAIRMAN: I have no harsh' 
ness towards any Member. If you feel 
unfortunately that I am dictatorial, I 
wouid like to tell you that I am not 
dictatorial. 

 
MR. CHAIRMAN: I shall try to 

accommodate everyone but you should 
also realise that nobody should think that 
whatever one says is correct. After all 
you have to depend on some gentleman 
here. 

 
MR. CHAIRMAN:....who sits in this 

Chair and who is an honourable man and 
whatever decision is given from here it 
should be accepted. After all We have to 
run democratic institutions. 

SHRI M. N. KAUL: It is the general 
desire of the House that you may 
examine the record and if you think that 
there are any derogatory words, they may 
be expunged by you. 

SHRI BHUPESH GUPTA: Sir, no-
body has called you a dictator. (Inter-
ruption.) 

 
MR. CHAIRMAN: Let us now go to 

the next item. 

MOTION RE APPOINTMENT OF 
MEMBERS OF THE RAJYA SABHA 

TO THE JOINT COMMITTEE OF 
THE HOUSES ON THE DELHI 

RENT CONTROL (AMENDMENT) 
BILL, 1964. 

SHRI M. P. BHARGAVA (Uttar 
Pradesh): Mr. Chairman, I beg to •move 
the following motion: 


